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0 R D E R 

Heard ld. counsel for the applicant Mr. A.K Banerjee. 

None appears on behalf oi the respondents. 

20 	This M*A. has been filed by the applicant for, an interim 

order.'upon the respondents restraining them from holding any 

encla ry on the basis Of the impugned charge- sheet IiAated 28.108-,1994 

without furnishing relevant documents to the applicant, 

Cq~§Aidering the submissions made by the ld. coux,-'s'l for 

Jl~ 	the a ,pPlicant and on a perusal of the.records, we find that 

't similai prayer has been made. by he applicant at the time of 

admission hearing of the 0,A. 196/1997 and such prayer was rejected 

by WAS It-Wounal Vide order dated 14,12.1998. 

In(-4i*w 6f the aforesaid circumstances, we find no 

justification to entertain the application and thereby the prayer 

is reJected, Respondents are directed to complete the necessary 

enquiry regarding this matter within 6 months from today# %be 
*,ould 

be placed before the Tribunal for hearing after expiry 

of 6.months, The applicant is directed to communicate this order 

to the respondents by registered post with A/D. 

50 : 	Accordingly the M.A. is disposed of, 
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MAINGI 
MEMBER(A) 

PURKAYASTHA 
MIMBER(J) 

V 


